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Is the appeal cupetent 7

ht‘as to result of sxamimation

a) Is the applicatitn in the
prescriped fort ?

b) Is cthe applicatlio in paper
book form 7 '

c) Have six completesots of the
application been ?

a) Is the aprenl In e

h) If nobt, by how marmy days it
is beysno time?

Has sificient casce for not
making tho application in time,
bean filed? ¢

c)

3
Has the document of authoﬁisation/
Viakalatnami teen filed ¢

Ts ths application accompanied by
6.0./Postal Grder for Rs, 50/~

Sp———

‘Has the certified COpM/COpieS >~
of the order(c) against which the o
appiication is made been filed? ‘ S
T N
a) Havo the copies of the
documen.s/ relied upon by the
applicant and mcntioned in the ;yeg
application, been filed 7
t) Have the documents referred
ts in (a) abovc duly attested
by & Gezetted Officer and Lw}%
numbered accordingly ?
c) Arc the documents referred
tc in (2) above neatly typed ;be
in doublc sapce 7
Has the irdox of decuments been
filed and pageing done properly ? ~;L2}L
Have th: chronological details
of ruprosentation made and the
aut come of such representation ‘}/Lz
been indicatcd in the application?
Is tho ~atto~ rajsed in the appli-
cation ron.ing oo fure any court of
Law or =ny other fench of Tribunal? ,ffO
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Hon'sle Mr. M.M.Singh,
Admit. Issue notice to respondents to

‘ file counter within four weeks to which the

! applicant may file rejoinder within two weeks
,' thereafter., List eefore the D.R.(J) on 7.11.%0
for fixing a date for final HBearing after the counter
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MEIBaER(A)

To

Shri J.V.R.3.G.DATT..;REYULU
HELBER(J)

Pre-delivery order in OA N0O,278/90 is sent
herewith for consideration.
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FINAL ORLER

CENTIRaAL ALINISTIR.-TIVE TRIBUNAL: LUCKNOW BENCH

Thursday the 11th day of May 2000

PRESENT

The Hon'ble Shri D.V.R.S5.G,DATTATRAYULU, MEMBEX(J)
and

The Hon'ble Shri S.MANICKAVA:AGAM, AIMINISTRATIVE MEMBER

0.A.No, 278 of 1990

Sri Ram Anand o Applicant

VSe

1l.Union of India through Secretary
Railway Board
Rail Bhavan, New Delhi

2.The General Manager
Northern Railway,Baroda House, New Delhi

3.The Divisional Railway Manager
Northern Railway, Lucknow Division
Hazrat Ganj, Lucknow

4 ,The Sr,Divisional Personnel Officer
Northern Railway, Lucknow division |
Hazratganj, Lucknow .. Respondents

Mr.,Asit Kumar Chaturvedi ., Advocate for the applicant

Mr, Anil Srivastava .. Advovate for t he respondents



)

order sPronounced by the Hon'ble Shri S.MANICKAVASASAM
MaMBER (A)

The applicant joined the fespondent deéartment
as an Electrical Khalasi(Train Lighting) in the yeap 1954.
He was subsequently promoted as Basic Trainee Fitter(Train
Lighting) in 1956. ®he applicant was further promoted to
Electrical
the grade of/Chargemen (Airconditioning Poaches) - vide
order d,ted 30.12.1981. It is the case of thé applicant
when the chance for pramotion to the Grade of Charpeman-Gr.C
(CM-C for short) came, he was overloocked. It is under these
circumstances the applicant has came before this Tribunal
seeking the following rellefsi=-
®(a) To direct the opposite parties to pramote the
petitioner as Electrical Chargeman on a regular basis with
effect from 30.12,1981 and grant him seniority on the
post of Electrical Chargeman fram 30.12,1981 with all
consequential benefits including further promotion to
the post of Electrical Foreman with effect fram thedate from
which his juniors were promoted as Electrical Foreman
with all consequential benefits in the matter of pay, salary
and other benefits etc.
(b) To quash the order dated 29.11,1980 ( XINEXURE A-4) to
the application;
(c)To grant further relief which this Hon;ble Tribunal

deems f£it and proper along with cost.*®
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3
2, The respondents have filed a detailed reply
resisting the claim of the applicant,
3. It is averred that the applicant wgs promoted as
an Electrical-CM in the grade of Rs.425-700 purely on

an ad hoc basis - vide letter dated 30.12.1981. It is

not™

further stated in the reply that the applicant wagﬁgntitled
for promotion on a regular basis in the ELC grade as he
was not senior enough in the list of Electricians.With
regard to the allejation that some otherswwere promoted)
it is stated in the reply that all those persons were
considered under the respective quota and as such the
applicant cannot hgve any grievance against them. It is
also stated that after a careful consideration of the
applicant's representation he was given a reply - vide
letter dated 29.11.1989. The reply concludes stating

that since the 0A is devqid of merit the same is liable
to be dismissed.

4, When the matter was taken up for final diépOSal

on 4.5,.,2000, neither the applicant nor his counsel was
present. However the lexrned counsel appearing for the
respondents made his submissions reiterating the averments
in the reply. 8ince the pleadings are complete and the
CA is of the year 1990, we have decided to dispose of

the matter on merits,
5. We f£ind that the applicant is agitatec over the

fact that he has not been considered for promotion to
the post of CM~C. According to the rules of recruitment

the mode of recruitment for the above said post is as




followss =

(a) 25% of the vacancies are to be f£illed from among
Mistries and HSK persons;

(b) 25% of the vacancies are to be filled from Apprentice

Mechanics grawn from among rankers who possessed the requisite

quglification;
(c) 504 fram among &Apprentice Mechanics recruited directly.
éﬁ It may be noted that the applicant has to be considered for
promotion to the post of (M-C against the 25% quota reserved
for persons in the rank of Mistries and HSK gradé. Fram
the reply we find that the applicant is stated to be f ar
junior in his category and as aresult of which his case
could not be considered. In fact this fact has also been
suitably informed to the applicant when he made a r'epre=-
sentation, Further the applicant has not filed any rejoinder
| A d _
controverting theg[ stand of the respondents. We therefore
hold that the respondents stand cannot be faulted,

6o In the light of the discussion above we hold that

the OA is devoid of merit and the OA is dismissed with

no order as to costs,

(S.MANICKAVAS:wM) (D.V.R+S.G. DATTATREYULU)
| MaiBE~(A) , MEMBER(J)

11.5.2000

nkss
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representaticng nrce thepalte: cn 22,2, 1000 has

nct yet been & ¢ sel of,

The feets cx tne case a. 5 unacrg

(i) That e petetioner pa2s:ed the .igiSchool
vrth geilnce .n © 3 I Ajmer- {Aajasthan) _crrd
Ine rotrtce v thereaftor a;plred for apreintwmunt
ag ~lec"recul »holisi (7roin L.get.ng) oraer Cp-,
rartiis AR 1754 and uts anpo.nted as wlectricezl
hhalegi Trawn Ligzintics on 24th Hmwah, 1054,

Tne pegltooncer jo ned .rmedic
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<
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() That t:c 'cr.. ana conduet ¢ the pevlticney
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punished, warned, cunsured, Tnc p.=.% coer uss
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in 1955,

(i) That the pet.tioner uas pro wcted £s Zasice
Trainin:s Sottor,Tron ~igh@iog w0 Jecemuer, 1056,
The ponrtonem die & mocd en ' effuchel I vOIALY
was furthe. proo "ud aeg £t
suvust, 1057, Thereafitcr e ve % .cncr vas
Nurtuc- proroted as ~lectric.. o, Jre.n wigoting

(Ju- erviaer) wa 33,7,1864,
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(vuil) That the p.tti-ner 'as v-.. Led for
rrotion ca the 25, vacercies from a-cng.t the
“ls Eraes and baztly skilled grade L ag the petitioner
uas ".or.:.7 as <lectrecian, Trainuugiating Su-ervisor
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N
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wog e o ted as electrician, Wra.n Light.ng Supervisor

on 3,7.,1964, o5 stch the petitonepr is entitled
for promotion as ~lec::i-c:l Cherge-on proyr to S
5,4,5,9 zena, C,F Shrrc a-derokant asre and
thepreafter he is ntitlel for furthér v olicn
pruor ther s =l.curcal Jore on in the nay

1S¢ \
sc:le of F3s BRD-8BF re-w.:ed ag 16800-28600,

(gv) Thit 1C persons --.cluding Sr. ~,.,v,.3 xéna
C,P,Ghoma and vnma hant i sra, 4,0,P8f5a tave beon
+y0 o%ted rs wlec-ric:l Fore-an t.re. L orome .00
order 4 ted Lt 1::-:»4., 1287, but £he . ¢ t.onir

hag not teern ~oroted - s aléc.pledl L0ve
sroitrar.ly and lliogelly desraite the Joet toog

Wt i3 setwor w them as elecrcricol Ciargemen,

(=vi) That the C-~o »%c Yariesg issucd the
p.z lecr_sttcn cruer for the potiti-aeren g

soat o <“leetroesl Loorgecin on A5 L€ U Lo, 1000



\

(8)
whepe 7 he foct ws thet the petitioner .ag entitled
fer . ayr prenction wn Jecenuer, 1981, o co: v of
the r.gulaiisat cn ow er doed 15,11, 188" L8 bewng

annoxed hreviln 2s o «Al.w i'c, 2 T 18 anrlicatcn,

(zvet) Mot e rnew d.cnoer moved a e-reg.ntaticn
to the Cpposyte Larg; «.c,3 on 3thdunc, 183¢ for
sreat of pegular pw.c et on =the post or <lectrical
Charge~on v,e, ., 11,1082 end thercalser furthep

nrcohon 8s = ectrecal <ormeran fron the drte froo
~

a ' g e T Pha ¢ i oo e
vheh ors -, vauere, O F,shorga, vt azntl

have teer prowoted, « ccry of thu porr.sentaiuon

: e oanr L ead tepes 2 oag T LT r T 2 s fhog
&8 03%0g anrexed B 20 P8 . ssawv b 0.0, 00 0 LS

anr  eCrton,

(xviti) Tret 4he petocper sugmitnted = ore-:inder

cn 28th au~psg, 00¢ L ¢ Lwera ty.c, 3

as ‘he penpresentoilcn ol Uhe retitioner wes

n

un-ic osed of, ne Cp-cs %s larty.c, 3 deccded

the peoregente Lon cr tee refutoner though order

dated £:dh Yove ber, 1008 zoo statld The it the

p. mrwonsr ts o t.tled for senlomiy a:s «lectricel
Cherge-2n ofdly 1z the o6 of an ouncenent of

~anal on +thesvlection wes’ w,g, Eleciitcul Shupge oo

« copy of the onmier ¢-ted Lth Jovoter, 1089 .t

-

be.ns co-exef hepcu. fh 28 Jdewwodd s C 4 T

f
Py

anm;lic ucn,

(- Taat the . coonor sutabTild & represeria.
Loraon o .at M oorTier 4 tee ©th ccverber, 108C

(.-'n'.".i;:-:u . e, D) w the C.{‘"l;m‘-'i'..l.;(}:) o MG

Jenr.2ey, 10ED 2y L® L tabioner Gy e oLV



U

of hrs legrt.zclc mght or rromet:0. ®© Le post
of «lectricy’ Charpreran v, e, f, 1,1, 1032 and thers.
after nag ajgo been ferrived of furthe rcpoticn
® the st of ale-tric-l ‘oreman Tro: the date
Zron wiiceh iy jurn.crs vere ~roro ted, o €O Y

of the perresentat on d red 22,3,1080 1s anrexel

e .-

herever 28 . <X < ¢, § % this a> l.catwon,

(xx) Thit the rezregentation of the petetioncr
has bee rejected eenine ln view the printed ger.al
no, 13%5 which is nct ov all an L.ca“le in the cnce
of the pe .ticner as tre rne-ig cner vws e t.tled
for regular rromo%icn v, ¢, f, 1, 7,1082 Bue 1»!as
Y '. K " - ! " -
arositrar y and 1lle-ally not nromored as ~lectriecl
\
/
Chargeman, Tnu ser . printed ser.el is 2l so contprairy

te the won'..c Jupru-e Ccu~t judg-ent,

(z:%) ne®t the re-regentaton of tuc oot foner
dnted 20, 2,00 s yot poe 0.73 consicderation znd

hag no+ Leen Cr:vrcged of and 2g such (g petit oner

: . o nran
lwg uniwiked fan o ctber alternailve xcupt to
N\
eproach thie lo-'Ble Tritancl,

(zx1h) Tnat the per.tucrner hasg pe€n Jderrlved of e
regular rrooton t© “hepe. b ol alectri - Cuorre-can

in the rayscale cf © 25-TC0 reviald fr LiDT-Z2800

N —~ LI, e L - -~ ,v_Ln__'
vee.f, 1,1,1032 ane C..pelivel ads s LLOST

£3

asiveprgcly affeetid Zev b pon aewyen: i thepest ol
“lec riccl Joruentn u.u, T, 23th Hay, 1987, ..¢, the
dr*e ou wh.ch “e povpons jun or 0 *hu petit.oner
were srovo*ed, As stch Tewm reflt ener e T3 O

wrrepaps T3lor ard wnjory.

i



Ly

)

5, <p ni: lopopo Lo el lomet 0wz €As:
() LLCGUSE e po T otlonsp Brtg oun degnied
vegul-pr promovion I Yh.ursi ctb Hlectrical CShargs-oa

ary o eped jter {urtior ci10m0 tion &8s ~lectracezl
Jorerar with effect Jic: %ce d @ fm- vhie e
jumiore very pwotud avtitraily, Lilogelly and

L= T

-0 coloapable exeicune of p vers,

(i) seecebse tios te o tLonepr nRs teen 0e . €4

e 0% ¢ne fret the fate ca vhieh hus L. .CiC
vere - 10 o tud setroderwi—gepbt 802 Lo hag bewn

dELed i@ sne .n stter viol-mon of avts, 14 and 186

of the Constitui.cn ot 11 v

(Lis) Decau € the on liecent has plen penalised
due o non 1 rro¥ico cn tie dou dete Tor -us no

fevlt,

(iv) Loeruse She et or the Uncgute rarties
ig in utter vicl-voon of pirac.ple of n-ioesl
ju;*‘lcb,

Frgm el

(v) L.cause the ~ei v caevls riporegeniriion

e beer pejected wiFhsot ny Dosoe of [LhaCil,

(v.) sucouge the put.®woner was on . Lo 4 for
furcher Tm-o - @n w0 . a2, I00R withun tre goote
fro= crcnret the kg rher end Laehly goulled giodcs,

Tre o lieant L3 2 fhenLt i TOMO kCn DI.OT

g E GullLo T



o -~y S ¢
L,
»
(11
(v.i) Becanse the act of the Uprosgete Part.es

L0 ut*er viclotion or rules and pesulickions aad

gurce lines cn the suibjeet,

(veidi) stecaune the acic 1 the On site Fabties
18 in uwtter Cwvrrezard of the dott ble Supreac Court,

yrdggn

B, de-arls of rened; <uhoogtéds

Theanrlicnt declapeg that he hog availed
all th¢ reme:awus ava.iasle & hem uinler the pelevant
service rulesg etec, The anplicant sutzitted ap
representation on 5, G, 198¢ and 23,8, 1980 vhien uore

w2\ 89
rejectcd by Cpprosite }arty;b,ka%gnd thepeafter the
app_icant hus aze.m su mitbted & represcntation on
22, 7,00 viicl. Lg ye: pend nz cons.deration, Hence
the arprl . cziicn .s well vwethin vioe in accordance

iitn law,

7. The mat*ep +s no* p:ev-ously {iled or pendaung
witiany other courty

The aprl.cen® furiner dec. reg that he had
not proveonsly £ 1<4 eny anrl. ¢ ﬁi;n, vilit petition
or surt regording the matier Lo reshect o1 this
apr.icc*icn has b.cr -2 e bufote any cocurt or any
other avtrorit or aay cther ténch o #hc TUribuncl
nor any such arnlication, = rit pe* ".ca o» gun" .z

pending before any of iem,

8. melil:’ grughts

In view cr the fzets a~d zrovacg  e€xtioned

EY S

i-

sn para 4 ¢ 5 of %his apnlic tien, the ape icant

priavs for follouwipe pllie’ss



(12)
() Yhat thar . on'hle Trbur2l ay he pleaged
w drrect tow O ceute racties 0 promote the
petrtoner as <lceurical Char eman on regular basis
Urth «ffect e 33,12, 1631 arnd 1ot B senicrity
on the pos: of “leeri ol Chz ge-an from 30J2, 1981
ith 21l couseguontucl benel .t includi-e furthep
prorotlon ™ tht »c- % of wlec rircl Joreman t.ath
efivet rorm the date from vhien heg junwo
chertpea] Hrrrpemma we e premoted ts <luetrical

foremon wath all conseguential ben.fit: in tho

r3
tn
&

net e of poy, sclary and other bLencilt, ete,

(3) ITnot thesg wo Plle Yrabunzl -2y be pleased

w qurgh the order ¢ ved 29th iove-ver, 1989 an~ezuie

3

i'c, 4 W the apnlicet.on,

4\

(C) rt any ¢ he and furtner elicr vk ch trn.sg
«on'yl. Court deizs fi. and pwrer »n rlso be

atarde@ tn favovr oo the petet oner 27 0ag Wit cort,

o, Interm o dur .1 any prayed fop-

E=d 1

Venaers Tonmal Je ison, on the appll:za mwon

tire asz Leant -~eks: t e fol ovw ng anter:: 1slaiflag

Thot on che Laz s ¢l ety todoo oungtacos
necrated 2ove Lo Hhe &nr Lo Ghor alc. o Shon

apnexures, -~ i cot resceetfe cy erayed they thls
Lenl'h e Trotucol cay te@ pLierteet W orcsue suntatle
siprert orosder Pt thoe arpl.chnty wenrvogentatioon

d-%ed 22,:..00 antixure o, 5 wthe a--lic %eo

‘ay be dec.acd v cr.ac the g1, o, 1000 0 The

8T L5 1C T BDPLeCLUle LD crneg o on.
Z . ’Af"\ pt‘ »- .i_;



120 the Lntepest cf jus fee,

(9

19. The tumble ep-..cunt uvents tc opal hearshg
I3 [

tarcush bis cov gel,

11, Yartievlorof postczl ciders

vostal cr.er .0,02 LALMN I Dated 2R -Ud
for " 8/- czaly,

Vil LGADCT

1, Jam anand, A-cd zout BL rer g, “0n OFf
Leate or. i.els Rem anend, ies.dent of §°az/23ilew
arjun Yoger, olemboon, Luckoouw de heieby solemnly
affir and sta e ou oath @z mucer and ¢ hereby
veriiy that the cocn“ents ¢f pargzre~hs 1 to 11 are
true to my personal knouled-e except vara-5 vhich is
tpuc ¢n the “ogds of lerzl adviece receivec a d thaz 1
have not supres-cd any material fyets,

An lic Hcr is tewn~ nrovided vice rotlfica-

t.on no, A., Y, 110110/44/87 4 ted 11th Cctober,193

Flece:Lucikrow

Dated: - € -0
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C/iﬁ/

(1)
L T HCVLO SATUA oD L IeTAlVAVe TASUAL

Ci.l I 2 Ci. MPILOA Cu

C.op00, of 19c0(L)
Srn da. anend ee.dpplicant
versus
Upion of Zndiz « cthersg vo.Corodartias

SRNEXUIC 21C, 4
U0 iwul JALLuAY

o, 750-/2-6 Juvl, Cifuce,lko,
vat.d 23.11, 125¢

o+t “-na-n Q

56 38 AR

Rofy Your ap lication Ji, 6,73.,87

As you ap 1i<d for flxin: the scprority
In G5, ,C. cadre frr ~ the c¢ate o prozotion on adtoc
bas:s , Ln this conrect:on, % 1s cie rly infome:
w vou thot in terms o1 is ne, 1835 which was clricu-
1 ted vige U, ,C, 031-/202-1-1(-1IV), youp reclorite

1111 be counted 1o «1lC cadre from the date cf

¢ -mencenent of prnel bu.ng a selection post,
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1 /A
K—/‘l
FUREERS TP (PR G RN o SO VOTRVD B <y ST A R
Cr.Buls S 0 JCa ..
Coagn0, of 1090 (L)
Jhr. «am anand oo FEELLiOnUY
‘8 'gus
Unon o5 »nr.a o ¢thers ce D rapties

1, ¢paszure Lo, l 1
Copy of order 4t, 30,12.81

2, Sp0LiUTe Lo, 2 2
Copy o7 crder 4+, 15,211,882

3. ancsrure .. 0.3 3-6
Copy of represen-ut.ord%, 3,2 .39

4, ‘:_}_Qnt}tg_x.. ]To““ri 79

Flacueilocimowu

Datedi1-8-19 ‘A’é&' \ﬁu.,-vm_\_ Mm&

Zaju/.- S ( as.% by Chrturveds )

Ac Ci.5E,
Ccunsel Zcr the poe v onep
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[FT VRGN Y SR> WL mu’wmﬂ:cwa
- B LT - e ’ Lo * - v 3 B 4
L He (Cet Le el llhAb de Lo HalVe AL AL

L Dol L ey L LJCu Cu

el Oy cf 1970 (L)

Shr. Jdam ana:-d ret * oner

Jnion of indle w oti..rs Cr..

.
°
[ ]
»
o
L4
£\
[ 54
{2

PP M ;:O. 1

PP ST N SR P 0 RV |
S0 WL aallaY nllae U

s l/

Yo, 787/2.9 vanud 30,12,1001

Shri 8pi 3a anlnd JL La grede L350~660

»
o

(), uaer 82.0/L/bic Ls weraomiy preoted ©

1

; \\‘CI'fLCu&-’C vpsly on adboe as LO/(4,0,0cehdng, in
e q

{ \1‘ FT'—‘;_G’ 53 42A8.7."(Hs) onnon ted urder ..U [aC /o Lho,
\ \Vice QUL sigerga.illOTI,

Toverents w bte advisced, The acove hes he
aprroval o: co-piieny autior tv,

54/« |
Lvl, ersonoel Colteer(l),
.4, Luciooy,

[
L

Ccpyto:-

The 9, #,..0, /4G /L <o
/J The &0 "ol A5 ALke
The sr, ual /Lo,
Wt

The a,3,(2Lect) 1n o Tfuce,
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o T 700 Lo Sal e GUTT LoTia™ L AT JJaL

"

C,apC, of 1970(L)
whri i1 eanand o5 e Fe~ *ioner
¢l e
vnon of Llondie o cthers oo Crp,Farties

npexnpr .0, 2

( L s *1? [V AT sty

Do, 78d--/2-.3/<lec, Juyia.crnal Ciflce,
~uckro $Dv, 15,11,9C,

ag o p.sult of gelectron Bileé on 2.8,1080
or the pcs® of <leet, (Tu) L nogr .o 140 -2300
() zza.ms 25, derrréiental ouota, the fcl owing
gtaf? hove teer found svite .o apd -1l:caed on pancl
of vlect (WD L o grede 752400-2200(hp), Ceus € wenw
1y they are r.oulariged .o grade s 1400-22000.)
ag < ect, (L) T,
ori R,S,Jnunnel L/ ko/u.at /8 Ago

Sl o, \“n..nrh . co
Vfl DU""". PG(“/\’) “‘E?Ll’:o/v‘-"&'b/ﬂ‘,ﬁ/M:.{O

[IVE\VE o
o e

S4/ .
agstt,r . sonnel Crfi cer,
Lucii-ov,

Cco o w3

1<: Sro w3 ""'/L"{Oo
2, L, J,..,C,/kKo,
3, ST Ll /uJ/L 50,
4, il /E /LKU
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(3

Ci Suxl 3.0CH T LUla. C .

(,a.l0, 0of 19. 3(x)
Shri. RAa- acénd 0. Pet.tioner
Tursus
Union of in! * « othersg e ve (e
anpgexur. 10,3

AR e - & PRt P4

The Jiv,s coul Ja.lvay llanuger,
~opthera & 1lray,
Luclmov,

oLr, M AuGD AP T A (Sr, Das /LiC)

S. o - Denriving ¢f leget mzate npomo CuCh ON
begher srade.

Lith coe pespect a.d humble submisswon 1 bep
w put the follow ng fuw lines ibr your .udiclous

ccneider tion please;

Th-t I v g proroied as dhd /40 .0 gua €7
495.700 (%) vide or, CiC/A C letter nc, ES /26

dnted 20,12,81 an pos¥ed under 9uf0 /AC /ual |

That o select.on wa held to £ill up the
gacancics of Lnt-racdia € apyrotices for cae post
AAC ir lla.ch/aprio, 1982 and 3 posts werc vorged
out only for IntermeCi o< 4p rentices iro.
amrn st the Lrtisen wiaff vwish aze 1l m.t el oa3/4h ye

rs, whoie the .guzl e bepr 07 de el pic.noLes

fpom the rooe of 4o vorgunr, &s b o L oand oo

snits wepe not c2ll.d for e sad g8lectlon,

Lo “his con ecipron I way wention that
’ - N - - " r . %)
Ay, woa d vide fnelr 1EITTLT O, <00 168 S /3%

dt, 2 .11, 71 6 the case of llech, Jur =h, iav

PRI U N



(2
clerrly 1andéd dwn -t 25,. vecor cles will befulled
remt evonast the ~ictreps 2nd ol Sr 1 25, vacancies
Tron app. nulce meeh,drevn [ro- artisan vio possess
the pequigite gqual fu aticn Wik a 8 :1nit 35 and 5 .
or direct reeru tent from & Llvay sepvice CoTmioglon
This va g further ccatimed by ALy, 3oard vide the v
letter o, <(LG)L.1 71 8&/67 4 .4 29,8,72 © Li  2ade
ap Licable in Elec, Jght, but these ordersg verencs:
folbwed by the Ay, adaipn.ghipation in this cosc
v giting an I hove teen put o suifepr recur inc lcss
of future prospects, Had 1 been -~iver oppegiriur.cy
aprear .n the sclect on in 1082 along vwith Intemcediat.

ap~r ntices v.z & viz 5/8ri o, d,dexena, CF Sher-a and

Lma a2nt Jiigra who are wost juntor fr me even in

ctrvice iritial arroint-ent and in promotion &5 «d,

1 would have been gelected, s has now been selected as
retified vide Gr, DiC/LuC's letter o, 764/w-26 ~lic, o
18, 11,1083 and algo prorcted e-ilier as Sr, —wo 2D
-1ade 53 50-78) (&) that the atove noied persc . whe

are enjoyinr the nromot*ionzl beacflt én my cast,

Thas not entpy this but two «/L's nzzed /urn
H,e,Tr pathi an. &,u,3djpai uho caic on ftransfer cn
their own requ st frr C,Rly, and posted a2t Luclkacy
y. e UPO/Lio lstter o, 7H4--/2.0(&lec) and 7I0- /25
dated ¢,7,82 nd 8,11,82 r.svecetivily, vho stculd have
vecn assion. d seniorit belov the peraanent asa
terprorery vede i Ay, Pe o0, 1208 20d 3E18 .¢€
pelew to ~¢ but the 1 les vwere c.rcukvent.d and chey
heve besu pre-otcd in iigher srade 7. of 700-900 «
550.78) riggsectivuly and cCgn.zEncs ves 4ye.  their
sereo futy haviar been placed ino Do to™ poE. xCU,

o-—-"" C .

St Yoo, (oimmseds
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il
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Mhet arcpe froe: the 2ove faeze I we.le liic
W zent.on Porther th-* *he .y, —oard letier ro,
“CIO) L7211 /227 d%, 37, 20,1072 chriculat.d o e e
b eveC, 5775 anc¢ L(G)L1.72-0. % /297 0F 31,110,787, LY,

F .0, 5122 1% s yu hove beer golected vi'h oin

3 —onth: fmmihe dn%e of afficunliating po o700 23d
aiven per2 ens gtatus tat thuig rule vasg 2lso no's

by

Dollovcd wn iy er.e and put © af seirte reavlerly

3

aranmt permancnt veearcy ior twepe than 7 yeo.g,

Th=% ot vould not 2e out c” place o n. tion
that these wag abgolute comi st wve 8rpor ferros
told.nr gel.ction o doparv .n®al  rOome Tuss VIS vore
c “icrrtun an ng pe monunt yoeorncies €148 by s.iue
o th Inte nmudiete ap -rent.ce drovn from artiszn, ia
1082, and not plec.n~ oA 1. o, 4, Drapathl erd L.,

Jojoarn in Jotton ser.crit thar ¢ conseguenily il

"6 5 pepgons g wat.oned atcve have been grviin
proctioral bencfit of hgher ~pode denrLv.0T L

fivn my leg tarmate righ

€

2

The*it 1s further mentioned that icndlc
.-zh Cou.t o Crissa in the cose of daz Srrne oo
ireinan Vs, vaoon of andia unser o veo ull.ch vas

oL Tt “e. By She wontbic v rore CoOuct b wee s i,

nc, 748307 1080 & red ¥4,8.1081 Shnt the woorits

croer 1877 anp.oyee cculd o called upon o ap ecv

o% z Test £leo vho Lg affici- Zing for 13 ek,
Thet st view ol Sre wiove Juets and
¢ reocaore .y 2t oL voeisfore ool TR0C,



“

)
Since I have bevy sglected n the

selceect on ke.d u X ,3,1888 and oréers .ssued vige

rcee ne, 75%4--/2. /ulse, G, 15,11,1082 and service
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arove to S5l 4,0, Traprohy, a.e,Bajpal woc cane cn
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IN THZ HON'BLE CENTRAL ADMISNISTRATIVE TRIZUTAL

CIRCUIT B:EKCH AT LUCINOT.
C.A. No. 278 of 1990 (L)
Sri Ram Anand ~essesessADPlicant,
v riuo

Union of India & others ...... Conosit~

Parti-=o,

COUNTER RAPLY

Bu\éw\ 1‘1\‘2\%

woring s

lD\)\\"'l—m eJl\/\:

I,
Beadl Porso mmlofpeds in the office of
Divisional Railwey iian~grr, North rm ~ilv-y
Lucknow Division, Hazrataanj, Luckno:, do

hcrby solemnly ~ffirm g und-r s-

That the offiecial abovename-d is working -:o
Ag§4,P¢>3vvnu(0%%&ﬂéh the office of
Divisionsl Rrilwey lenager, Morth rm Trilusy
Lucknow, rmngd hrs Division, Anzratgarj, “ucknou
~nd h~5 oonc through th~ -vorments mrde

in the 2polic-tion ~nd »5 cuch fully conv r-

antﬁc ce2



with the facts and circumstencrs of the
c~se and h=s bden fully ~uthoricoed by
opposite partins to f£filzs this reoply on

their behalf,

2. That the contents of naras 1 to 3 of the

original ecoplication do not call £or rply.

That reply of the o=ra 4 of the

original =vplication follows ar under t-

3.(1) That the contents of nara 4 i) of thc

! originsl anplication Aarc admittced to the

@]

extent thot applicent wes appointed

7

“ Clectrical Xhelasi in the deonrtment on
24.4.1954 and rcst of tho contente mo-iimbiiz

H arc donied, =5 thore arc no rocords
available ragarding ths qunlification of

] applicont,

! 3.(ii) That thc contents of para 4(ii) of the
original applicetion arc ~dmitted. It is
furthmrhtatcd that applicent was confirm~d as

Khalasi in Grnade Rs,30-25 from 14,5,1955,

3.(iii) That thce contcents of para 4 (iii) of the

contd. L ) .3



3. (1v)

3(v)

LT3
e
w

33

original aoplicetion arc md@mt denicd, It
ios submittcd that applicant was promoted

n8 B.,Te Fitter in Grade R5,35«60 from
16.1,56 and furthcer promoted as fitteor

in grade Rs, 60-130 from 22,7.57. Aalso
aoplicant wes again promotcd 25 cloetrician

in Grade of R5,150-240 from 30.7.64.

That thce contents of parz 4 (iv) of +the

- frc mere ~zsumption and mere promotion

original applicatioqégf applicent in the
spam of 10 ycars dons not made applicant's
performance very good o 2llegod, hence

contents ara denicd,

Thet the xonkmng=  in roply to prre 4 (v) of the
original appliceation , it is statr~d thet
applicant was promoted, -5 TLC in grade of
R35.425-700 undcr SET/AC/C13/LKO, purcly on
~dhoc~-basis by lctt:r No. A7590/26 drt~d

30.12,1981 and any averment contrrry to

it iz deni~d.

Contd,..4



™

3.{vi)

3. (vii)

3.(viii) That the contents of para 4(viii)

3.(ix)

-~
W
tt 4 3
“." & That theo contents of pera 4 (vi) of

the Original Apnlication have no rrlovencos

with the oresent casc and as such deniad,

Thrt the contents of para 4 (vii) of the

original apolicetion 2rc admitted,

of tho

original application are mcre ~ssumption
and oo such denied, It is submitted th-t
applicant does not comc within the ~mbit of
cligibility a5 such epplicant was not

considercd for nromotion on the 25% vacancirs

from amongst the mistrics,

That the contents of prre 4(ix) of the
originel epplication ar: denicd, It is
submitted that the aonlicant wes not ~t =11
entitled for promotion of ELC,Grade R:,.425
=700, 25 hc wrs not cenior in list of

seniority of clectriciens and ru » recult

" hiz casc was not considecr-od.

Contd,...5



h 3.(x) Th~t the contonts of para 4(x) of the

original applicetion ere incorrnct and

@s such denicd. It is submitted thet the

selcction held in 1982 was only for
h

Intcrmediate zporeontice quota while applicant

docs not comz within this catcgory too,

) 3(x1) That thc contents of para 4(xi) of ¢he

original application are folsz 2nd as such

denicd. It is submitted thot Sri H.5,.Gupta

was duly regulariscd on the rost of ELC,
]

after compcting the scleetion of TLC and

Placed in the pancl on 16.9,81., Thiter

applicant was not compctont rether cligible

for ELC cadre at that tiro,

: 3(xii) That the contcnts of pora 4(xii) of the

original application ara incorract and

A8 such denizd., It is submitted that Sri

ReS. Tripathi ~nd Sri A.K, Bajpei wore

fccommodated ageinct 504 dircet quota in

thie divicion, who com~ ffom other divisions
Gf r~ilways ~nd it ic vpertznent to mention
hor: that their seniority is counted from

the d~tc of joining in Division while in the

Contd,...6



case of applicant, :hc fells in promotco

quota,

3.(xiii) Thrt the contents of vere 4(xiii) of the
original application arc wrong and ¢ such

denicd., It is submitted that the name h-orcin
m~ontioncd were the staff selceted cgrinst

25% Intcrmedifite aporenticce quota and aftcr

that they were regulariscd as ELC in grrde

R8,425-700-,

3.(xiv)That the contents of para 4(xiv) of the
original epplication arec mislecading and as
such denied. It is submitted that Sri R.S.
Saxcna, Sri O.P. Sharma ~nd Sri V,K,., Misro
werce sclected against 254 Intermediate quotz,
and were rcgulariscd as ELC after nassing
the sclection of Intormedinte Apprentice
Quota, in Grade of Rs. 425-700/1400-2300,
It i3 cssential to mention here th-t their
scniority wore also mrintninced in BLC e-~dre

from the date of announcement of o=acl ~nd

hc was nromoted to noxt hicher grade of

Contd,...7



3(xv)

3(xvi)

550-750/R5.1660-2660, ~ccordingly to
scniority. It is further stated thet as
applicant docs not fall within the category

of clccted candid~te of Intermediate

Apprentice quota, as such guestion of

regularising the applicant with other

candidates of Intermediate approntics quota

does not arise,

Thmt the contents of para 4(xv) of the
original application ~re not admittod, It
is submittzd that the nvcrmcnés mede in
para 3(xiv) ~f the prcsent revly are

<1

rciterated,

That in reonly to vera 4(xvi) of the
original applic~tion it is submitted that
applicant officiated purcly on =dhoc basis

as ELC 1in gradec RsS.425-700 from 30.12.21

n8 clearly indicatcd in Annaxure I to

original e~polic-tion, Any =avermint contrary

to it is deniced,

3(xvii¥rhat in  rcoly to paras 4(xvii) & 4(xviii)

of the original spplicrtion it is submitt-.3

taat applicant’s reorerentation h-a bacn



(i

cntertained and considercd by the
compctent authoritics and has been finally
disposcd of by L/No. 759 gr.2;6 Dt, 29,11,.89
A copy of whidh is zncloscd ;s Annoxure

No., 4 to original application.

3(xviii) That in reply to pere 4(xix) of the

3(xix)

original applicrtion it is submittcd

that applicant® repricentation h-s already
been finally disposcd of by competont
authoritics as otated in pars 3(xvii)

OF THE PRESENT roply. It is further
Submittcd that no further reprccentation hes
been reccived by the office of the ~nnswering
respondent aa 2lleged by the epplicant.

Also meking ropresentation agian ~nd

again for sam: cause which hes bern hnard
aﬁd decided by comprotent autbority is

not justificd,

That the contents of para 4(xx) of the

Contd'.‘d...g



3 (xx)

3(x1)

4,

———

$: Oz

original application ary admitted to

the content that represcntation of the
of

applicatn has been reojected end rest

the contents are denied,

That in reply to para 4({xxi) of the
original application, it is submitt~d that

no such representation i s pending before

the authorifes concerned.

That the contents of nara 4(xxii) of the

original applicetion are mislcéding in the
circumstrnces mentioned above and 25 such
denicd. 1t is further submitted thot

averment made in para 3(xvii) of tho

prosent reply are reiterestod,

That in reply to pmara 5 of the originel
application it is submitted th-t groundc
taken in the application are vagus, mise-
chieveus, irrelcvant, misleading »ad dovoid
of Aany merit , and guch, the present appli-
ication is liablc to be dismisscd against the

applicant and in favour of ansscring ren-

sondoentg.,

Contd. * @ .10



5.

10 ::

[ L]
[ 1]

That in reply to para 6 of the original
application it is submitted that applicant's
representation deted 6-6-89 & 28-8-89

howv'e elrcady been considercd by the competont
authorit¥cs and has been finally disvosed

off. As far as the rcprcsémt:tion dat d
22.2.90 is concernzd, it has not buen

raceived by the ruspondentﬁ.

That thc contents of para 7 of the original

application neaeds no comments.

That in rcply to para 8 & 9 of the original
application it is submitted th~t on the
facts and circumstances moﬁtionﬁd in the
above paragrephs apnlicant®s cloim for
rclicf is without any Lasce te it rether
devoid of merits. As such resant avpli-
cation is lieblc to be dismisscd agrinst

the applicant and in favour »f the

answering rospondonts with costn,.

Lucknow;

PPLICAND

Contd. * o0 011
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L]

ot e i e s T o s it e s S A it s Y o s S S i S

I, the official abovc zmmzed nemcd
do hcrcby verify that the contcents of pare
1l of this rcply is true to my person~l k
knowledge and tnosc of pares 2 go 7 of
this reply arc believed to be true by mo
based on record and lecgal advide, Yo part
of it is falso and nothing has Bccn
concecaled, So help mc God,

Lucknow.

Dated 3-2“‘ .q\

Gt —

APPLICANT.
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